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(4) The Infant Milk Substitutes, Feeding Botties and Infant Foods

(Regulation of Production, Supply and Distribation) Bill, 1992,

as passed by Lok Sabha

(1 The Cine natorzraphy (Amendmenl) Bl” 1992

The Committee recommended that the
House should sit up to 6.00 PM daily from
Thursday, the 26th November, 1992 for the
transaction of Government Legislative and
other Business.

—

STATEMENT BY THE MINISTER

The Indian Medical Council (Amendment)
Ordinance, 1992

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M. L.
FOTEDAR) : Madam, I lay on the Table
a statement (in English and Hindi) ex-
plaining the circomstances which had
necessitated immediate legislation by the
Indian Medical Council (Amendment)
Ordinance, 1992. |Placed in Library. See
No. LT-2733/92).

The Tndian Medical Council (Amendment)
Bil, 1992
THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M. L.
FOTEDAR) : Madam, I beg to move  ior
leave to introduce a Bill further to amend
the Indian Medical Council Act, 1956.

The question was put and the motion was
adopted.
SHRI M. L. FOTEDAR : Sir, T introduce
the Bill.

STATEMENT BY THE MINISTER
The Dentfists (Amendment) Ordinance,
1992
THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M. L.
FOTEDAR) : Madam, I lay on the Table
a statement (in English and Hindi) ex-
plaining the circumstances which had

I Hr.

2 Hrs.

neccssnated 1mmed1ate lchslatlon by the
Dentists (Amendment) Ordinance, 1992.
[Placed in Library. See No. LT-2734/92].

THE DENTISTS (AMENDMENT)
BILL, 1992

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M. L.
FOTEDAR) : Madam, I beg to move for
leave to introduce a Bill further to amend
the Dentists Act, 1948.

The question wus put and the motion
was adopted.

SHRI M. L. FOTEDAR : Madam, I
introduce the Bill.

RE WITHDRAWAL OF NSG PROTEC-
TION TO THE CHIEF MINISTER OF
TAMIL NADU
SHRI DIPEN GHOSH (Woest Bengal) :
What will happen if we don't grant leave ?
THE DEPUTY CHAIRMAN : I knew
that you would say “Aye”. T am sure that
you want a discussion on this. .. (Interrup-

tions)

SHRI DIPEN GHOSH : But advise the
Government not to take recourse to passing
ordinances very often.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra) : You look at
the ordinance aspect.

THE DEPUTY CHAIRMAN: It is
about dentists. Don't you want more
teeth ? For everything and at every time,
we want more teeth.

SHRI YASHWANT SINHA (Bihar) :
We are left with our dentures all these
vears. . . (Interruptions)
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SHRI .G. SWAMINATHAN (Tamil
Nadu) : T am standing on a very impor-
tant matter.. . . (Jnterruptions)

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : I want to raise an impoi-
tant issue. .. (Inrerruptions)

SHRI G. SWAMINATHAN : Madam,
it is a very serious matter. It is regarding
the withdrawal of NSG protection. . .

THE DEPUTY CHAIRMAN: Mr.
Swaminathan, the Chairman has very
kindly permitted you to make a special
mention appropriate time, I will call you
for that...(Interruptions)

SHRI .G. SWAMINATHAN : This is
regarding the withdrawal of the NSG pro-
tection to the Chief Minister of Tamil Nadu
by the Government of India.

THE DEPUTY CHAIRMAN : I know
that this is regarding the withdrawal of
the NSG protection. [ will permit you. ..

(Interruptions)
SHRT MURASOLI MARAN (Tamil
Nadu) : You should allow us also...

(Interruptions)

SHRI G. SWAMINATHAN : They are
withdrawing the protection from there at a
time when the LTTE. ..

THE DEPUTY CHAIRMAN : Special
mention has been permitted.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
. IN THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB) : Madam, the
NSG protection to the Tamil Nadu
Chief Minister has not been withdrawn.
It is a wrong reporting.. . (Interruptions)
What he is saying is about the withdrawal
of the NSG protection to the Chief Minis-
ter. The Government of India has not
withdrawn the NSG protection to the Tamil
Nadu Chief Minister. I assured on the
floor of the House earlier that the NSG
protection would be given (o her as long
as it was required. .. (Interruptions)

SHRT MURASOLI MARAN : But you
have beem going on writing letters. ..
(Interrt:ption.g) ) - Co
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SHR1 G. SWAMINATHAN : THE
HOMFE MINISTRY is going on wriling
lettets. . . . (Interruptions).
SHRI MURASOLI MARAN : The

letter is very clear and the Minister i

misleading the House... (Inferruptions).
SHRI G. SWAMINATHAN : The Minis-

ter  is misicading the House. .. (Interrup-

tions).
SHRI V. RAJAN CHELLAPPA
(Tamil Nadu) : It was withdrawn on

31-12:1991. .. (Interrupiions)

THE DEPUTY CHAIRMAN : Will vou
please take your seat ? (Interruptions) Mr.
Swammathan, Will you please take your
seat for a minute ? (Inferruptions)

SHRI V. GOPALSAMY (Tamil Nadu):
We are very much concerned about the
security of the Chicf Minister. .. (Interrup-
tions).

SHRI G. SWAMINATHAN : And she
is a lady. ..

THE DEPUTY CHAIRMAN: Mr.
Swamninathan, will you pleasc take your
seat for a minute ? (Inferruptions).

SHRI S. JAIPAL . REDDY (Andhra
Pradesh): Madam, now that Mr. Gopalsa-
my is concerned you should be concerned.

THE DEPUTY CHAIRMAN : I think
I am now concermed for my security...
(Inrerruptions).

SHRI V. NARAYANASAMY
(Pondicherry) : Mr. Swaminathan has
raised a special mention. ..(Interruptions).

THE DEPUTY CHAIRMAN : Please
take  your  seat...(/nterruptions) Mr.
Narayanasamy, just a nunute. As  the
Minister of State for Home AfTairs has
assured on the floor of the House that
therc is no question of withdrawing (he
NSG protection given to the Chief Minis-
ter of Tamil Nadu. .. (Interruptians).

SHRI MURASOLI MARAN :
wrong -information.

Ttis a

9 qAi w0 ow e
A a A R ) e 3T
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Plecase sit down. If there is an assurance
from the Minister of State for Home that

this news is wrong, I think the matter
settles. .. (Interruptions).
SHRI MURASOLI MARAN: No.

There is a letter from the Joint Secretary
. .(Interruptions).

SHRI §. JAIPAL REDDY : Let the
Home Minister make a statemeént regard-
ing. ..

THE DEPUTY CHAIRMAN : When
he makes a special mention and not now
. . .(Unterruptions).

SHR]I SIKANDER BAKHT {Madhya
Pradesh) : The letter has beep reproduced
in the newspaper... (Interruptions).

SHRI S. JATPAL REDDY : You may
kindly direct the Home Minister to make
a statement thereon.

THE DEPUTY CHAIRMAN : When
he ‘makes the special mention, at that time
you make this point. Not now... (Inter-
riuptions),

SHRI SIKANDER BAKHT : He has
been allowed to make a special' mention
and oot the rest of the Members.*

THE DEPUTY -CHAIRMAN : 1 am not
allowing now. .. (Inrerruptions).

SHRI G. SWAMINATHAN : Thecy arc
going on writting letters: They have wril-
ten so many ‘letters. . . (Interruptions) .

SHRI S. JAIPAL REDDY : Now that
the Home Minister has intervened. in the
matter and responded to the issue, he
should be able to tell the House that he
would make a detailed statement on the
whole question. ... (Faterruprions) There
are many comtroversial - aspects this
issue. .. (Interruptions).

on

SHRI 'S. MUTHU MANI
Nadu): NSG protection shodld not
\\nlhd.rawn - - (Interruption).

(Tamil
be

“PHE DEPUTY CHAIRMAN :
- your seat. .. (fatexruptians).-

Please.

[26 NOV. 1093]

to Chief Minister of
Tamil Nadu

3

I will permit the Special Mentions as
permdtted by the Chairman. At thal point
of time, you may raise whatever fears or
enquiries you have. Now, please take your
seut. . .(Juterruptions). . ..

sfrwelt se|r wig WG
Ime) : AW,
TR - F SATOEY. TS FEAY |

Let me identify. Mr. Bhandare ... .
(Interruptions)......

(rfeaet

SHRIMATI JAYANTHI  NATARA-
JAN (Tamil Nadu) : T want to know who
leaked the lelters io the Indian Express.
Today, the Indian Express published ‘the
confidential letters of the Home Ministry
and these were leaked to the [Indign
Express. . .CInterruptions).

- FHE DEPUTY CHAIRMAN : At the
time of Special Megtioas, I will permit
you to mention. . .({Interruptions). . .Order
.. {Interruptions) . ..Order in the House, ..
(Unterruptions).. . Oxder. ..

HIT HAA TATH 97 T AIAAT

SHRI MURLIDHAR CHANDPRAKANT
BHANDARE : Madam, I rise to express
the strong sentiments not only of ‘myself,
but of the entire House and all the citizens
of our great nation againse the Torricelli
Bill, ‘also called the Cuban Democratic
Act. The purpose of this measure is to
strengthen the -economic, commercial and
finapgial . blockade imppsed by the U.S.A.
against Cuba sings 3rd February, 1962 and
the extraterritorial operations of that mea-
sure. what is werse, it obligates the third
world coundries, imcluding India to the
dictates of the U.S. Administratien. It is
hearteping that a strongly worded Cuban
Resolution was passed by the O. N. Gene-
ral Assembly, totally isolating the United
States of America with 59 in favour and
only 3 against while 71 abstained.

I congratulate the Government of India
for supporting the Cuban Resolution.
Many of the U.S allies like Great Britaip,
Germany, Jupan, Australia have abstai-
ned. France and Canada supported repeal.
The British Aspbassador, speaking on be-
half of the eptire Eviopean Compunity,
denounced the U. S. embargo as a viols-
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tion of general principles of International
Law and  sovercignty of independent
nations. The mnear-unanimous fecling was
that the measure infringes on the sove-
reignty and violates the rights of (rce
trade and navigation of nations.

To go back to a proud page in our own
history, a similar measures was resisted by
Pand#t Jawaharlalji and at that uime the
U.S.A. had to backtrack and the measure
was dropped. Tt must be remembered that
great changes, which have overtaken our
planet leaving the winter of cold war
behind  and promising a  sprisg-time  of
human rights and  freedom, hive come
from the well-spring of change in the
hearts of all the citizens of those count-
ries and not out of deterrence of war ar
cconomic sanctions. Therefore it is wrong
to call this as a unipolar world. According
to me, what is emerging is truly a demo-
cratic, non-violent world where the free-
dom of choice is given to all the nations.
May I end up by saying that if the rest of
tha world is changing, it is time that the
U.S.A. also shall change and usppreciate
the democratic urges of other nations. The
U.S.A. must desist from imposing its will
on other mnations and let every nation
decide what is best for its people.

Thank you, Madam.

SHRI S. JATPAL REDDY : Mnadam, 1
associate myself... (Interruptions). . .

SHRI DIPEN GHOSH: The
House is associated . . . (Jiterruptions)

whole

SHRI S. JAIPAL REDDY : Ont by one
Madam, 1 would like to associate myself
completely with the sentiments and views
so beautifully articulated by our colleague
Mr. Bhandare. But T would like to tell
Mr. Bhandare that the congratulations are
not entirely well-deserved because  the
Government of India while voting for ihe
Resolution, did not participate in the dis-
cussion on the Resolution. I want to know
what prevented the Government from
articulating its views in the ccurse of the
discussion there. .. ([uterruptions). ..

THE DEPUTY ~ CHAIRMAN : " All
right. Yet us not start a discussion on that
now. .. {(Interruptions)...

SABIIA] to Chief Minister of 316
Tamil Nadu
SHRI SHANTI TYAGI (Uttar Prdagsh) :
Madam,. . . (Interruptions) . . .

THE DEPUTY CHAIRMAN : You want
fo support this ?

SHRI SHANTI TYAGI : Yes, T want to

support it.

THE DEPUTY CHAIRMAN : Now,
Mrs. Sarala Maheshwari.
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SHRI S. JAIPAL REDDY Madam,
the Information Minister must apologize 10
the House... (Interruptions) ... He muist
apologize to the Housc. . .(Interruptions). -
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THE DEPUTY CHAIRMAN Please
sit down. You have not taken miy permis-
sion.. .(Interruptionsy. .. You have not
been permitted. _(hterruptions) . . .
have not permitted you. Please sit down.

CFrerruptions). . .
lady Member only.

1 have permitted the

5 WIETHE AW IE HIW IS
TRENIAT T FA /T AT TTRT T AT
wE (emrerere)
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L] Transliteration in Arabic Script.
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I have got i very sorc throal, Please

have mercy on me amd please sit down.

SHRI SURESH KALMADI
rashtra Madam, this news

(Maha-
ilem was the
Doordarshan
was  the
.(Interupptions) - -

yvesterday. . . (Interruptions) . . . 1t
headline news  item. .

SIIRI CHATURANAN MISHRA
(Bihar) : Why were the picturcs not shown?

. Unterrnpiions). .. Whywere the visuals
nut shown ? This is discriation. .. (Inter-
ruptions) . . .

SHRI1 V. NARAYANASAMY :
first item was this news only..
ronyy. ..

The
(nterrup-

SHRU CHATURANAN MISHRA -
why were tie visuals not shown ? That
what I want to know. . .(Inrerruptions). . .
This is not the way 1o run the Doo;-
I darshan mnpariially. It is anti working class
and diserinunatory,

But

[N

thierrnptions)

SHRI DIPEN GHOSH :
Banerjees  rally  held at
shown on ihe Delhi TV,
National Network, but
news . . (nterruptionsy. . .

Kuni,  Mani
Calettla
not enly on the
ulso in the 1ocal

was

SHRI SURESH KAI.MADI :
Banerjee’s rally, ten lakh
there. .. (nterruplionsa. . .
had ten lakh people
rally of two lakhs,
Unterruptions)

In Momta
people  were
Mam¢a's rally
the CPM’s
had (o show

agains:

so, they

THE DI'PUTY CHAIRMAN :
minute. Please sit down.
Afzal Sahib, pleass sit down. 1 say, please
sit down. If you feel that showinz cone
rally was not right, then two wrcngs will
et become one tight, So, the matter i3
being raised in the House. (fnierruptions)
Jusi a minute, You dont allow me to
speak ? Please sit down. The Governmient
will take nate of the muiter, and the Minis-
ter would be told by the Ministers present
in the House. Now, vou please sit down.

Just  a
Gntercupiiony)
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SHRI SUKOMAL SEN (West Bengal) :
Doordarshan made a specious plea.. ..

THE DEPUTY CHAIRMAN : Whatever
it is, it will be taken up by the Ministers
here with the Minister concerned. (Inter-
ruptions).

AW §E IR | AT SV a0
... (=EYw)

SHRI SUKOMAL SEN : 1 told the DG
that as far as the rally is concerned, it is
a rally by different trade union pcople and
that lakhs of people came there. (Interrip-
tions) 1 asked him how the Calcutta rally
was shown on Doordarshan. He said, *No,
no. Calcutta film wag edited but this could
not be edited.” I told him, “the work-to-
rule is being observed more in calcutta
than in Delhi. When Calcutta could pro-
duce the film, why not Delhi 77 He said,
“all right, 1 will enquire.” 1 told him,
“you see, Mr. Krishnan, you are making »
political discrimination between the Con-
aress and other parties.” ({nierruptions)

THE DEPUTY CHAIRMAN : Please
do not mention the names of the people.
(Interruptions) 1 must remind you, Mr.
Sukomal Sen. This is a convention of the
House. Do not mention what discussion
you had with Doordarshan DG.
(Interruptions)

SHRI DIPEN GHOSH: They are
underlining the necessity to made TV an
autonomous body. The Prasar Bbarati Bill
was passed by the Parliament. ({nterrup-
tions)

THE DEPUTY CHAIRMAN : Please
sit down.

SHRI PRAMOD MAHAJAN :
(Maharashtra) : I fully support Mr. Dipen
Ghosh to. make Doordarshan autonomous.
1t will save the time of the Parliament.
And whether it is reported or not will be
the concern of the autonomcous Doordar-
shan. To report “X” rally or “Y” rally
will be their concern and we will be much
relieved. . . (dnterruptions)

[RAJYAYSABHA] !

to Chief Ministers of 320
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THE DEPUTY CHAIRMAN : Please
sit down. Yesterday you all made so
much of pleadges that you were going to
go by the rules. Please sit down.

ot swom sy . swwawde  wEd-
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eeel - g ST qXET AW
TWE qT el TS B, Wiar 8w
1g arT g1 wn qite, Per e araaT
THYT I AfET |
(awreT)

SHRI N. K. P. SALVE : Madam, it 15
(rue. . .(Interruptions) .

THE DEPUTY CHAIRMAN :
please.

Order,

SHRI N.K.P. SALVE: Madam, it is
lrue that a rally of the dimension which
was held in Delhi, not only the headlines
but the visuals of it should have been
shown. At the same time, when the are
asking that the visuals here should have
been shown, I do not see the ralionale or
the logic belind their objecting to what
Mamta Banerjee did in Calcutta (Interrup-
tions)

SHRI DIPEN GHOSH : Mr. Salve, we
are not objecting. .. (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, please sit down. This is nor
the way, (Interruptions). This is not proper.
I am not permitting. Mr. Salve is a Senior
Member of this House. He never interrup-
ted you. why are you interrupting him ?
Let him speak.
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SHRI N.K.P. SALVE:
a watershed in the pol.tics of West Bengal.
And it must be understood. It has to be
understood and appreciated that Doordar-
shan is expected to act impartially and as
the very rightly eulogised Kumari Mamta
Banerjee for embarking on a historical
mission, they should have also shown vis-
uals. . . (Interruptions).

{

SHRI KAMAL MORARKA (Rajasthan):
Everybody in that party is embarking on a
historic mission. Kumari Mamta Banerjee
also and Sudhakarrac Naik also. .. (Inter-
ruptions).

THE DEPUTY CHAIRMAN : Mamta
Banerjee js a Member of the other House.
Don’t mention about her in this House.

SHRI MOHAMMED  AFZAL dlias
MEEM AFZAL : 1 have a point of order
on Dwoordarshan. . . (Interruptions).

SHRI VISHVIIT P. SINGH (Maharash-

tra) : My bheart-felt condolences to my
friends of the Left Front.
THE DEPUTY CHAIRMAN: What

point of order, Mr. Afzal ? There is no
discussion on which you can raise a point
of order or digorder.

A T Pusr o gemmefa wg-
T, T THW Fe A o Gh TR T Faar
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‘We indicated to Mr. Venugopal that the
matler was indeed sensitive and it was ot
a question of simple construction of
structure on the land, but the demclition
of constitutional institutions in the couatr;
when the State, for whatever reasom, wa<
not able to uphold and enforce the orders
of the highest court’, the court added.
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Madam, that is

Lo Chief Minister of
Tamil Nadu
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‘Venugopal expressed that he was not
in a position to say more than that given
a week’s time, the State would negotiate
with the religious groups and persuade
them not to follow a collision course, and
persuade them to take a rational and sen-
sible view of the situation.

1 want to know whether the BJP Mem-
bers are also taking a rational and seneible
view of the situation or not. That is why
I have raised this question. It is a threat to
our Constitution and, therefore, this Houss
must beware, and I specifically request the
Leader of the Opposition in this regard to
react.

SHRI V. NARAYANASAMY : Madam,
I gave my rame to the Chairman. I want
to speak on the same subject.

SIHRI PRAMOD MAHAJAN : Madam,
can a matter lying before the court, be
brought under discussion in this House ? I
want to know under which rule we can
discuss something which is going on in a
caurt. There are arguments from both
sides; there are observations from the
judges, and the case is pending.

SHRI CHATURANAN MISHRA: 1
have not referred to the case. ... (Interrup-
tions).

THE DEPUTY CHAIRMAN : In his
own wisdom, the Chairman has only allow-
ed whatever has appeared in the news-
papers to be raised. Nothing is being
referred to by him. S

This  is

. (Iaterruptions)

SHRI SURESH KALMADI:
what the indge has said ..
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'THE DEPUTY CHAIRMAN : If it ecan
appear in the newspapers, I think the
Motnse also can take note of it. There-
fore, in his wisdom, the Chairman has per-
mutted it.

THE LEADER OF THE OFPPOSITION
(SHRI SIKANDER BAKHT) : He wants
a reply from me. My reply is ...(Inter-
ruptions). If the court has addressed this
question to womebody, they will reply to
the court. There is no poini in putting
this question here. (Interruptions) You
are asking me. I cannot reply here on
the basis of what the court has told some
party. They will take it up. (Interruptions)
I am not bound to answer this question.

SHRI V. NARAVANASAMY : Madam,
when the negoliations were going on, on
the Ayodhya issu¢, between the All-India
Babri Masjid Action Comunittee and the
VHP leaders,
lared that they would be starting the kar
seva on December 6. (Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : Why are
you shouting ? You are BJP people.

SHRI V. NARAYANASAMY : The
VHP predominantly consists of BIP leaders
and BJP MPs aré in that committee. The
Chief Minister of U.P. has said that he
would protect the mosque. But in
different tone,. ..

SHRI PRAMOD MAHAJAN : He has
said ‘disputed structure’, Don't distort
what the Chief Minister is saying. He never
said that ‘he would protect the mosque.
There is no mosque to protect.

SHRI V. NARAYANASAMY : When
your turn comes, you can raise your voice.
Madam, in a different tone,..(Interrup-
tions) the Chief Minister has said that the
policy of his parly was to raise the mandir
on the disputed site. We find that the
State "Government is speaking in different
tones. The Chief Minister is showing
double face. The State Government hus
told. the court that they had been giving
grave and anxious consideration to the
situation &ris’ng from the call given for
resumgption -of kar seva on the acquired
land.. The State Government has also said
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that the duty of preventing the vielation
of its orders lies on it and is its respomsi-
bility.

In spite of all these things, in spite of
what the State Government has said, in
spite of this assurance, the VHP, the Baj-
rang Dal and the RSS are trying to send
their volunteers, advancing the date of
kar seva, anticipating that the Supreme
Court would give an order aga.nst them.
Apart from this, they also know that the
Central Government would act immediately.

Therefore, I would like to know the
stand of the BJP. Are they going to
respect the court order, or, are, they going
to violate the court orders?...(Interrup-
ticns) Kindly bear with me. This is a
sensitive issue. The BJP is trying to politi-
cise the religious sentiments of the people
of this country. (Interruptions) 1 have a
rigcht to raise my voice here. I have a
right to convey the feelings of the people
oi this country. (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, will you please be brief ?
I have got Special Mentions. I have to
call other pzople. (Interruptions)

SHRI PRAMOD MAHAJAN : Madam,
1 would like to know what exactly is the
nature of the permission given by the
Chairman to Mr. Narayanasamy. Has the
Chairman given permission to Mr.
Narayanasamy to ask a few questions to
the BJP leaders in the House, or, to raise
some malter ? What is it?

=it Pagae aww - e Ay Teemw €
i W AW | ATHT g HATT Bl I
Z (amem)

G sl
I - B2t o

A . q.c;l:d/

THE DEPUTY CHAIRMAN: Mr.

Sikander Bakht, a question has been askefl.
I have to amswer it. A question was raised
by the hon. Member as to what kind of

I —_ —_ —
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pormission the Chaisman gave. - The Chair-
man did not have & text of what Mr.
Narayanasamy was going to speak. He
wanted to raise an jssne from a newspaper
report about the Ayodhya matter. Now
in that respect the Chairman is not res-
ponsible nor am I. I do not know what
he is going to speak, but if he is speaking
anything which is unparliamentary, impro-
per or derogatory to anybody, it will be
my inherent duty to protect the right of
the Member. So, Mr. Narayanasamy, while
you are speaking, I would request you to
keep restraint and not to say anything
which is derogatory to any Member in this
House.

SHRI V. NARAYANASAMY : I have
not used even a single word which is un-
parliamentary or derogatorv to any politi-
cal party or to any political leader.

AN HON. MEMBER : VHP is not an
unparliamentary word.

THE DEPUTY CHAIRMAN : Yes, Mr.
Narayanasamy, I have already requested
you to be brief. .

SHRI V. NARAYANASAMY : The
country has already seen how, when the
Kar Seva was started and the V.P. Singh
-Government was there, in Gujarat, Maha-
rashtra, Madhya Pradesh, Rajasthan, in all
these places communal temsion flared up
and thousands of people were Kkilled.

SHRI PRAMOD MAHAIJAN :
totally wrong.

It 1s

SHRI V. NARAYANASAMY : It is the
BJP which said that the U.P. Government
was killing thousands of Kar Sevaks. [!
is your own version.

SHRI PRAMOD MAHAJAN : You are
talk'ng of Gujarat, Maharashtra, which
were the Congress-ruled States. Can you
give the number ? It js easy to say thou-
sand but difficult to give the number. It
is easy to generalise.

SHRI V. NARAYANASAMY : On both
sides people were killed, that s my version.

{26 NOV.
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Themgfore, 1 rﬁn the hon. Memben,
espeqially tha Ieaders, to inform the
House whether thyy are going to respect
They should inform the
people of this country. This country is
s=cular., The mosque is to be protected
znd Ram Mandir is also to be built with-
out destroying the sentiments of the peo-
ple of this country belonging to whichever
community or religion.

THE DEPUTY CHAIRMAN: Now I
will zo to the special mentions.

N famay s : e @fewt, @
TR T8 AT FRAT & Foh I 9T T3 A
ST T ETUSH] HB AN AT F @
T . s iaex afmm s @ T
el B BO9W TGN BE T HD
IAT 9T TEAN A FET g AL g
AT HY TR AMEEH I AUHE ©
f o 708 wm o9 o€ waw &C P
qr g e F Padr yEdue @ P
g, IqF VA qg T ! 9@ @1 g
=g ?

1 refuse to respond to the questions put
to me.

T FE AR ARCARETE @ IOW
1 TH TEW @A SHew | F
FaE Tw 0 Paw Pt & S o
SeT g, S WAL Agt § O ¢
AR AN W O9E @ &, 9%
wOw g o W TR W !
BT TH TH gIA wIew Pwdy I oR,
iz 7 Py & oW @1 T TA @
Teo T et =heu P agT @R 0
g I )

B S T (P

Lv'(ﬁ =3 PV
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I refuse to respond to the questions put
to me,
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THE DEPUTY CHAIRMAN: Now

. that matter is over. Shri Bhandare.

=} % 77 e (ITT AET) ;- ...
(emEvm) ... feww  qewr @K &
gfemm g ) A T ag T |
| @ GPauW &t § S W A1 E
g . . (zraumT)

& WEWT AN IE NIV ATV
WO g A6 AR § .. - (=)
) o * R .'“‘, .
VA e O

~ ,
e = TSy,
ce S Lan
greeta B’ PewpRm gew @
g g VY X UEE A% ARG . .
(cerererrer)
THE DEPUTY CHAIRMAN : I am not

allowing. That matter is over. (Inferrup-
tions). That matter is over.

s WIgWE WS I FIT SR
Tg I AT &R A% qE1 & - - - - (BAIW)

B PpUBLES S
SAL ) O FNS T2
PR PR “4'137(-2:’@

THE DEPUTY CHAIRMAN: That
matter is over. 1 am not permitting.
There is no discussion. (Interruptions).
Mr. Afzal, you cannot have a point of
order on a discussion like this. He wanted
to refer to 2 kind of mention which was
not even allowed as a special mention, but
allowed to be raised in the so-called Zero
Hour and I am not going to permit any-
thing. (Interruptions). Nothing is going on
record. I am not starting any new con-
ventions in the House, please.

£} ¥IpME IS IE T ARET T
. Irgemba 0 R ST, o Sifeg
| AT HJ;A 9

.\ Mr. Afzal, no cross talk. Yes,
| Bhandare.

Mr,

1[ ] Transliteration in Arabic Script.
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Afzal Saheb, no cross-talk, please. Mr.
Bhandare is raising something very serious,
I hope.

&} Wi IR IE NN e

st Prewr @ e ({E sTT)
wgiEr, ... (amam)

Ity - aEe WEw OET Ay
fezr, amw Fo fea & T faxn
TH T AEA AT FAT A T g
ggiv few & fen, o I @@ @
g g3 | W fa o 3 AT
ar ... (=;Eem)

You write it down and send it to me. I
will look into it. Let’s go in an organized
way . . . (Interruptions) . .

=t iy WEwrY o gEr &= Em
TWgT AT G 1

Ity ;- qET, AT H SHE
T™F

SHRI JOHN F. FERNANDES (Goa) :

Special Mentions. . . (Interruptions) . .

SHRI VIREN J. SHAH (Maharashtra) :
Are there two Special Mentions of Mr.
Bhandare ?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : No... (Inferruptions)

THE DEPUTY CHAIRMAN :
don’t go into arguments.

Now,

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : My Special Mention cannot
be made on any other day—and you will
realize it.

THE DEPUTY CHAIRMAN: It is
about the Constitution Day. He wants to
mention about it. Any objection ?

SOME HON. MEMBERS: No.

*Not recorded
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Need to work for the spirit and ideals

i of the Constitution and rededicate thereto
. on the occassion of the Constitution day.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra) : Madam,
26th November is a day for all of us to
remember because it was on this day in
the year 1949 that we, the people of India,
adopted, enacted and gave unto ourselves
the Constitution which is universally ac-
claimed as probably the best and the finest
in the world. We celebrate the Indepen-
dence Day, we celebrate the Republic Day,
Let us also celebrate this day as the Consti-
tution Day.

The vision of the Founding Fathers of
our Constitution was very large. They
conceived the Constitution and, as has been
placed on record by Dr. Rajendra Prasad—
I quote :

“The Assembly’s aim was to
end poverty and squalor, to
abolish  distinction and

exploitation, and to ensure
decent conditions of living.”

It is no use my repeating that. With
over 300 million people living under the
poverty line, we are well below and we
are very far distant from the goals and
the vision which are set by the Constitu-
tion.

But the Constitution has given us some-
thing equally fundamental. It has given
us a democratic society, it has given us
‘an open and free society deeply rooted in
the rule of law,

The rule of law is ensured by our ad-
herence to the Constitution. All rights—
civil, political, religious, economic, social
and cultural—are guaranteed and protected
under the Constitution. The Constitution
also prescribes the limits of their enjoy-
ment and, therefore, it is with a hope that
not only we achieve the goals of our
Constitution but also we have to rededi-
i cate ourselves because every one of us,
. before assuming our seats in this House,
has taken an oath of allegiance to the
Constitution. So we should rededicate
ourselves to the very basic thing of the
Constitution, that is, the rule of law.

| No society can survive without the rule
| of law. Therefore, those who are thinking



